OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQS),
11IS HAZARI, DELHI

OFFICE OF CHATRPERSON (FLECTION COMMITTEE),
DBA ELECTIONS-2024

No. /EC/DBA/2025 Dated 13.02.2025

To,
1. The Worthy Registrar General,
High Court of Delhi,
New Delhi.
(Through Ld. Principal District d; Sessions Judge (HQs)
Tis Hazari Courts, Delhi)

2. The Ld. Principal District & Sessions Judge (HQs),
Tis Hazari Courts,
Delhi.

Sub: Appointment of Election Commissinn/ Returning Officer for the purposes
of Election of the Executive Comraittee of Delhi Bar Association-2025,
Tis Hazari Courts, Delhi scheduled :for 28.02.2025.

Respected Sir,
Please find encliosed herewita the number of letiers/ reminders sent

to the Worthy Office Bearers of Delhi Bar Association for timely appointment of
Election Commission and Returning Officer and ensuring smooth and transparent
conduct of elections.

It may be note worthy that originally the date fixed for the
conduction of elections was 19.10.2024, which stood extended to 13.12.2024 and
finally to 28.02.2025. The Election Comur ittee so appointed on 31.07.2024, has
already called for declarations, dealt with objections. representations and have
also finished the Stage 11 of the Proximity Applications.

The list of Members of the Bar who were found to be eligible as
per the scrutiny of the declaration forms. and subsequently upon removal of
objections have alrcady been shared with the Dclhi Bar Association. In view of
the removal of objections even through th: Proximity Portal, the list have been
updated lest that there is any ambiguity or undue rejection of the application.

‘The Committee has been imressing upon the Worthy Members of
the Executive Committee for appointmeni of the Returning Officer as well as
Election Commission, considering the natue and scope of work to be undertaken,
however, despite scveral reminders, the sarmr ¢ have not been done.




The undersigned is also in receipt of the letter bearing no. 415-418
DHC/Mgt. & Coord. Cell-I/BMCC (District Courts) Dated 10.02.2025 (Copy
enclosed), whereby the Office Bea-ers, in the said letter, have been called upon to
appoint Election Commission/ Ret irning Officer to immediately underiake all the
necessary arrangements, for the s ooth, fair and transparent conduct of elections.

As per the information available with this Office, the Delhi Bar
Associaton has not appointed th: Election Commission or Returning Officer.
The said omission is likely to impzct the conduct of clections directly. It has also
been repeatedly impressed upon the Delhi Bar Association that any delay in
appointment would scverally affec’ the conduct of elections.

The Election Comniission as well as the Returning Officer are to
undertake the calling of the nominations, scrutiny thereof, removal of objections,
printing of Ballot Papers/ procurenient of EVMs apart from other responsibilities,
pre and post elections which are ikely to take time for compliance. Since the
appointment of the Election Comimission and the Returning Officer is being
delayed, the conduct of election: in all Court complexes simultaneously on
28.02.2025, as directed by the Hen'ble High Court of Delhi, may get severally
jeopardized.

In terms of judgment of *Lalit Sharma & Ors. Vs, Union of India
& Ors’. a Committec of two past presidents and two secretaries as well as by a
lawyer nominated by the concerneid District Judge or Registrar of the Tribunal or
Registrar General of Hon’ble Higt Court (as the case may be), can be appointed
in the year of default by the Bar Association concerned. Relevant portion of the

said order dated 19.03.2024 passec in Lalif Sharma & Ors. Vs. Union of India &
Ors’, is reproduced as under:-

“38 (v) In the cvent, thie existing Bar Associstion do not
commence the election process by the date stipulated
hereinabove, the said finiction shall be decmed to have been
eatrusted to 8 Committes. comprising two past presidents and
two secrefaries as well'as by a lawyer nominated by the
concerned District Judes or Registrar of the Tribunal or
Registrar General of this Court as the case may be. This
Committee will only take decisions fo ensure that elections
are copducted on time ad in a fair and transparent manner,
This Committee shall nut exercise any other sdministrative
fimction and will pot lwe deemed fo have suspended the
Executive Committee of the Bar Association.”

W




The Delhi Bar Association, has not appointed the Election
Commission or Returning Officer despite the timeline fixed by the hon’ble High
Court of Delhi or even thereafter until nov-.

The Hon’ble High Court of Delhi, in terms of order dated
20.11.2024 in ‘Lalit Sharma & Ors. Vi. Union of India & Ors’ in W.B (C)
10363/2021 in C.M. Appeal 61310/2024, CM Appl. 673892024 and CM Appl.
63390/2024, also issued following directins:-

“4, Keeping in view the afpresaid, this Court directs the
District Court Bar Association and the Delhi High Court Bar
Association to appoint a Retuning Officer along with an
Election Commissioner on or betre 26* November, 2024.”

In view of the above. it is requested that due notice of the omission
may be taken into consideration and the reccssary directions to the DBA may be
issued, or in the alternative the Committee in terms of order dated 19.03.2024
constituting two past presidents. two secrelaries together with a lawyer nominated
by the District Judge may be constituted a1y order that the election process can be
initiated immediately.

Thanking you.
Yours faithfully.
1 13
\;\'- A
(Nikhil Chopra)
Chairperson, Election Committee,
Delhi Bar Association 2024
Encls: 1. Copy of letter dated 27.11.2024 :'01 Page;
2. Copy of letter dated 30.11.2024 : 01 Page;
3. Copy of letter dated 03.12.2024 :'02 Pages;
4, Copy of letter dated 05.12.2024 /02 Pages ;
5. Copy of letter dated 17.12.2024 ::01 Page;
6. Copy of letter dated 21.12.2024 :i02 Pages;
7. Copy of letter dated 04.01.2025 ::02 Pages;
8. Copy of letter dated 20.01.2025 =02 Pages;
9. Copy of letter dated 03.02.2025 02 Pages; &
10.Copy of letter dated 07.02.2025 02 Pages.

No. F09€  /EC/DBAJ2025 dated 13.02.2025

Copy for information fo- ' % 1 \:EB N?B

1) The Worthy President. Delhi Bar Assoc iation.
2) The Worthy Secretary, Delhi Bar Association.




3) PSto Ld. Principai District & Sessions Judge (West), THC, Delhi.

4) Ahe Dealing Assistant, Website C ommittee, Tis Hazari Courts, Delhi with
directions to upload the same on the official website of Delhi District Courts.
Tis kazari Courts, Delhi.

5) R & I Branch (HQ), THC, Delhi with direction to display the same on all

notice boards and other necessar places. \
\E)
i

(Nikhil Chopra)
Chairperson, Election Committee,
Delhi Bar Association 2024

2398




MOST IMMEDIATE

OUT AT ONCE
HIGH COURT OF DELHI : NEW DELHI
Ly -HIE
No. _ DHC/Mgt & Coord. Cell-l/BMCC (District Courts) Dated: 92812025
From :
The Registrar General,
High Court of Delhi,
New Delhi.
To
| 1. The President, | 2. | The Hony. Secretary,
. Delhi High Court Bar Association, , ' Delhi High Court Bar Association,
: Delhi High Court Complex, | Delhi High Court Complex,
' New Delhi. 7 New Detlhi.
3. | The President, 4. | The Hony. Secretary, o
| Delhi Bar Associ.ition, Delhi Bar Association,
: Tis Hazari Court Complex, Delhi Tis Hazari Court Complex, Detlhi
v i
{ i

Subject: Appointmen; of Election Commission/Returning Officer for purpose of
elections_of tae Executive Committees of all the District Court Bar
Associations, Delhi High Court Bar Associations and all the Bar
Associations annexed with Tribunals in Delhi.

Sir,

I am directed t¢ inform you that the Hon’ble Full Bench in C.M. Appl. No.
61310/2024, 63389/20.24 and 63390/2024 in Writ Petition (C) No. 10363/2021 titled
“Lalit Sharma and or:. vs. Union of India and ors.” vide orders dated 20.11.2024
(Copy attached) has iiter-alia directed Bar Association of this Court and the Bar
Association of Districi Courts to appoint Returning Officer along with an Election
Commissioner on or before 26™ November, 2024 for purpose of the Election of the
Executive Committees of all the District Court Bar Associations, Delhi High Court
Bar Associations.

1 am further dirscted to refer to this Court’s letter No. 838-902/DHC/Mgt. &
Coord, Cell-I/BMCC (District Courts) dated 25.11.2024 (Copy enclosed) whereby a
copy of aforesaid order dated 20.11.2024 was forwarded to your goodself with request
to make all necessary irrangements in coordination with the Chairperson of Election
Committee/Election Commissioner so appointed for procurement of EVMs/ballot
papers (as per past practice), provision for space identification for setting up card
readers with inbuilt controllers and its subsidiary equipments, site survey, sitting space




allocation, manpower, security of equipments, Internet/LAN connectivity, allocating
IP addresses, security during the elections and other necessary aitangements.

The Election Commission/Returning Officer is yet to be « ppointed for elections
of Delhi High Court Bar Association and Delhi Bar Association.

It is accordingly requested once again to your goodszIf to kindly appoint
Election Commission/Returning Officer and make all necessary arrangements in
coordination with Chairperson of your respective Electon Committees for
procurement of EVMs, provision for space identification for s=tting up card readers
with inbuilt controllers and its subsidiary equipments, site survey, sitting space
allocation, manpower, security of equipments, Internet/LAN connectivity, allocating
[P addresses, security during the elections and other necessary arrangements well in
time before the date of elections i.e. 28.02.2025 so that election; are conducted in fair
and transparent manner in your respective complex.

Yours faithfully

-
-
.

»

- (Gagan Nagpal)

Joint Registrar (Mgt. & Coord. Cell-T)
For Registrar General
Encl.: As above

Endst. No.Hif4 DHC/Mgt. & Coord. Cell-/BMCC (District Courts) Dated:
Copy for information and necessary action to :-

1. The Chairman, Election Committee, Delhi High Court Bar Association,
Delhi High Court Complex, New Delhi.
2. The Chairman, Election Committee, Delthi Bar Association, Tis Hazari

Court Complex, Delhi.

(Sarabjeet Kaur)
Deputy Registrar 1 Mgt.& Coord. Cell-I)



MOST IMMEDIATE
OUT AT ONCE

HI:H COURT OF DELHI : NEW DELHI

N0.838-992 prc/Met & Coord. Cell-VBMCC (District Courts) Dated: 25.1/ 2024
From

The Registrar General,
High Court of D:lhi,
New Delhi.

To

1. The Chairperson, Election Committee, Delhi High Court Bar Association, Dethi
High Court Complex, New Delhi.
2. The President, Delhi High Court Bar Association, Delhi High Court Complex,
New Delhi.
3. The Secretary, Celhi High Court Bar Association, Delhi High Court Complex,
New Delhi.
4, The Chairpersoa, Election Committee, Delhi Bar Association, Tis Hazari
Couris Complex, Delhi.
The President, D-:1hi Bar Association, Tis Hazari Courts Complex, Delhi.
6. The Secretary, Dzlhi Bar Association, Tis Hazari Courts Complex, Delhi.
7. The Chairpersoi, Election Committee, New Delhi Bar Association, Patiala
House Courts Complex, New Delhi.
8. The President, New Delhi Bar Association, Patiala House Courts Complex, New
Delhi.
9. The Secretary, New Delhi Bar Association, Patiala House Courts Complex, New
Delhi.
10.The Chairperson, Election Commiftee, Saket Bar Association, Saket Court
Complex, Saket New Delhi.
11.The President, Saket Bar Association, Saket Court Complex, Saket, New Delhi.
12.The Secretary, Siaket Bar Association, Saket Court Complex, Saket, New Delhi.
13.The Chairpersoi, Election Committes, Rohini Court Bar Association, Rohini
Court Complex, Delhi.
14. The President, Rohini Court Bar Association, Rohini Court Complex, Delhi.
15.The Secretary, Rohini Court Bar Association, Rohini Court Complex, Delhi.
16.The Chairperson, Election Committee, Shahdara Bar Association, Karkardooma
Court Complex. Delhi.
17.The President, Shahdara Bar Association, Karkardooma Court Complex, Delhi.
18.The Secretary, $hahdara Bar Association, Karkardooma Court Complex, Delhi.
19.The Chairpersoa, Election Committee, Dwarka Court Bar Association, Dwarka
Court Complex . New Delhi.
20.The President, Dwarka Court Bar Association, Dwarka Court Complex, New
Delhi.
21.The Secretary, Dwarka Court Bar Association, Dwarka Court Complex, New
Delhi.
22 The Chairperscn, Election Committee, Central Delhi Court Bar Association at
Rouse Avenue Court, New Delhi.
23.The Vice-President, Delhi High Court Bar Association, Delhi High Court
Complex, New Delhi for the management of Central Delhi Court Bar
Association at B.ouse Avenue Court, New Delhi.

SJ’I



24.The Chairperson, Election Committee, Central Admindstrative Tribunal Bar
Association, 61/35, Copermnicus Marg, Opp. Punjab Bhawan, New Delkhi-
110001.
25.The President, Cenfral Administrative Tribunal Bar Association, 61/35,
Copemicus Marg, Opp. Punjab Bhawan, New Delhi-11001)1.
26.The Secretary, Central Administrative Tribunal Bar Association, §1/35,
Copernicus Marg, Opp. Punjab Bhawan, New Delhi-110011.
27.The Chairperson, Election Commitiee, Armed Forces Trilsunal Bar Association,
West Block-VIII, Sector-1, R.K. Puram, New Delhi-66.
28.The President, Armed Porces Tribunal Bar Association, West Block-VII, RX.
Puram, New Delhi-66.
29.The Secretary, Armed Forces Tribunal Bar Association, 1West Block-VIII, R.X.
Puram, New Delhi-66.
30.The Chairperson, Election Committee, Dethi Tax Bar Association, G-09,
Central Revenue Building, I.P. Estate, New Delhi.
31.The President, Delhi Tax Bar Association, G-09, Central Fevenue Building, P,
Bstate, New Delhi.
32.The Secretary, Delhi Tax Bar Association, G-09, Central F evenue Building, 1.P,
Estate, New Delhi,
33.The Chairperson, Election Committee, Debts Rectwvery Tribunal Bar
Association, 4% floor, Jeevan Tara Building, Sansad Marg, New Delhi.
34.The President, Debts Recovery Tribunal Bar Association, ¥* floor, Jeevan Tara
Building, Sansad Marg, New Delhi,
35.The Secretary, Debts Recovery Tribunal Bar Association, -1® floor, Jeevan Tara
Building, Sansad Marg, New Delhi.
36.The Chairperson, Election Committee, Debt Recovery Apnellate Tribunals Bar
Association, 3™ floor, Samrat Hotel, Kautilya Marg, Chanekyapuri, New Delhi-
110021,
37.The President, Debt Recovery Appellate Tribunals Bar Association, 3" floor,
Samrat Hotel, Kautilya Marg, Chanakyapuri, New Delhi-11 02 1.
38.The Secretary, Debt Recovery Appellate Tribunals Bar Association, 3™ floor,
Samrat Hotel, Kautilya Marg, Chanakyapuri, New Dethi-1 1021,
39.The Chairperson, Election Committee, National Company Law & Appellate
Tribunal Bar Association, C-20, South Extension, Part-II, New Delhi-110049.
40.The President, National Company Law & Appellate Tribuaal Rar Association,
2*¢ and 3" Floor, MTNL Building, CGO Complex, Lodh Road, New Delhj.
110003.
41.The Secretary, National Company Law & Appellate Tribuual Bar Association,
2™ apd 3™ Floor, MTNL Building, CGO Complex, Lodh Road, New Delhi-
110003.
42, The Chairperson, Election Committee, National Company Law Tribunal Bar
Association, E-2, Kailash Colony, New Delhi-110048.
43.The President, National Company Law Tribunal Bar Association, E-2, Kailash
Colony, New Delhi,
44.The Secretary, National Company Law Tribunal Bar Association, E-2, Kailash
Colony, New Delhi.
45.The Chairperson, Election Committee, National Consumer Disputes Redressal
Commission Bar Association, P-20 (Basement), South Ext:nsion Part-1I, New
Delhi-110049,
46.The President, National Consumer Disputes Redressal Commission Bar
Association, P-20 (Basement), South Extension Part-II, New Delhi-110049,
47.The Secretary, National Consumer Disputes Redressal Commission Bar
Association, P-20 (Basement), South Extension Part-TI, New Delhi-110049,



48.The Chairpersan, Election Committee, All India National Consumer Disputes
Redressal Comnmission Bar Association, P-20 (Basement), South Extension
Part-II, New T elhi-110049.

49, The President, All India National Consumer Disputes Redressal Commission
Bar Association, P-20 (Basement), South Extension Part-II, New Delhi-110049.

50.The Secretary, All India National Consumer Disputes Redressal Commission
Bar Associatio 1, P-20 (Basement), South Extension Part-II, New Delhi-110049, .

51.The Chairperson, Election Committee, Sales Tax Bar Association, 2™ Floor,
Department of Trade & Taxes, Vyapar Bhawan, I.P. Estate, New Delhi-110002.

52.The President, Sales Tax Bar Association, 2™ Figor, Department of Trade &
Taxes, Vyapar Bhawan, I.P. Estate, New Delhi-110002.

53.The Secretary, Sales Tax Bar Association, g™ Floor, Department of Trade &
Taxes, Vyapar Bhawan, L.P. Estate, New Delhi-110002.

54, The Chairper:on, Election Committee, Taxation Bar Association, H-Block, i
Floor, Vikas Ihawan, I.P. Estate, New Delhi-110002.

55.The President, Taxation Bar Association, H-Block, 3" Floor, Vikas Bhawan, 1.P.
Estate, New Drzlhi-110002.

56.The Secretary Taxation Bar Association, H-Block, 3™ Floor, Vikas Bhawan,
1.P. Estate, New Delhi-110002.

57.The Chairperson, Election Committee, National Green Tribunal Bar
Association, Iloom No. 28, NGT Complex, Faridkot House, Copemnicus Marg,
New Delhi-110001.

58.The President. National Green Tribunal Bar Association, Room No. 28, NGT
Complex, Faridkot House, Copernicus Marg, New Delhi~-110001,

59.The Secretary National Green Tribunal Bar Association, Room No. 28, NGT
Complex, Fartdkot House, Copemnicus Marg, New Delhi-110001.

60.The Chairperion, Election Committee, Income Tax Appellate Tribunal (ITAT)
Bar Association, Room No. 218, B-Tower, F-Block, World Trade Centre,
Nauroji Naga:, New Delhi-110029.

61.The President Income Tax Appeilate Tribunal ITAT) Bar Association, Room
No. 218, B-Twer, F-Block, World Trade Centre, Nauroji Nagar, New Delhi-
110029,

62.The Secretary, Income Tax Appellate Tribunal (ITAT) Bar Association, Room
No. 218, B-Tawer, F-Block, World Trade Centre, Nauroji Nagar, New Delhi-
110029.

63. The Chairperson, Election Committee, Delhi Sub-Registrars Bar Association,
Advocate Cainpus, RU Block, DDA Market, Pitampura, Deihi-88.

64.The Presiden, Delhi Sub-Registrars Bar Association, Advocate Campus, RU
Block, DDA l/arket, Pitarnpura, Delhi-88.

65.The Secretar, Delhi Sub-Registrars Bar Association, Advocate Campus, RU
Biock, DDA Ivarket, Pitampura, Delhi-38.

Subject: Order dated 20.11.2024 passed by the Hon’ble Full Bench of this Court
in C.M. Appl. No. 61310/2024, 63389/2024 and 63390/2024 in Writ
Petition () No. 11363/2021 titled “Lalit Sharma and ors. vs. Union _of
India and.ors.” .

Sir/Madam,

[ am directe] to forward herewith a copy of the order dated 20.11.2024 passed
by the Hon’blc Full Bench of this Court in C.M. Appl. No. 61310/2024, 63389/2024
and 63390/2024 in Writ Petition (C) No. 11363/2021 titled “Lalit Sharma and ors. vs.
Union of India and-ors.” for your information and necessary compliance.

I am also cirected to request you to make all necessary amrangemnents in
coordination with the Chairperson of Election Committee/Election Commissioner so
appointed for procurement of EVMs/ballot papers (as per past practice), provision for
space identification for setting up card readers with inbuiit controllers and its




subsidiary equipments, site survey, sitting space allocation, marpower, security of
equipments, Internet/LAN connectivity, allocating IP addresses, security during the
elections and other necessary arrangements.

It is further requested that all necessary formalities be completed well in time
before the date of elections i.e. 13.12.2024 so that elections are conducted in fair and
transparent manner in your respective complex.

Yours faithfully

-

-

A

TN T
-

./.

~ (Gagan Nagpal)

Joint Registrar (Mj:t. & Coord. Cell-I)

; For Registrar General
Encl.: As above

Endst. No.402 _DHC/Mgt. & Coord. Cell-/BMCC (District Cour:s) Dated: 2.5-1-2024

Copy for information to M/s. SEC Communications Pvt. Ltd. 301-309, 3®
floor, Ansal Tower, Nehru Place, New Delhi-19 with request to give a demo of Des
readers machines to be installed in each Court Complex for purpos:: of elections to the
respective President/Secretary of Bar Association and Chairperson of respective

Deputy Registrar (M;3t.& Coord. Cell-I)
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* IN 'THE HIGH COURT OF DELHI AT NEW DELHI

+  W.P.(C) 10363/2021

LALIT SHARMAANDORS .. Petitioners
Through:
VErsus

UNION OQFINDIAANDORS ... Respondents

Through:  Mr. Ruchir Mishra, Mr, Mukesh Kr,
Tiwari and Ms. Reba Jena Mishra,
Advs. for UOL

Mr. Mohit Mathur, Sr. Adv. with Mr.
Jatan Singh and Mr, Sandeep Sharma,
Advs. for Delhi High Cowrt Bar
Association.

Mr.T.Singhdev,  Advocate  with
Mr.Tanishq Srivastava, Mr.Abhijjit
Chakravarty, Mr. Bhanu Gulati, Mr,
Aabhaas Sukhramani, Mr. Anum
Hussain, Ms. Yamini Singh and Mr.
Sourabh Kumar, Advs. for BCD.

Mr. Sanjay Jain, Sr. Adv. with Mr.
Piyush Beriwal, Mr, Kushagra K.
Kansal, Mr. Vedansh Anand, Mr.
Yash Tyagi and Mr. Sandip Munian,
Advs. for applicants in C.M. No,
61310/2024

Mr. Neeraj, Mr. Satya Ranjan Swain,
Mr. Rudra Paliwal, Mr. Sanjay Pal,
Mr. Soumyadip Chakraborty, Mr.
Kautilya Birat and Mr.Sachin
Saraswat, Advs.

Mr. Ajay Kumar Agarwal, Adv.

The suthentcly of the order can be re-vesified from Dalhi High: Court Qroer Forfal by scenning tha OR code shawn sbove.
The Ordar is downlosded from the DHG Serveron 211 1/2024 & 18:48:41




CORAM:

HON'BLE THE CHIEF JUSTICE

HON'BLE MR. JUSTICE VIBHU BAKHRU
HON'BLE MR. JUSTICE YASHWANT VARMA

ORDER
Yo 20.11.2024

CM APPL. 61310/2024. CM APPL. 63389/2024, (M APPL. 6339072024

1. Learned counsel for the Delhi High Court 1as handed over a brief

note. The said note reads as under:

“The Hon'ble Full Bench in Writ Petition (C! No. 10363/2021
titled "Lalit Sharma and ors. vs. Union of Ilia and ors." vide
orders dated 19.03.2024, while adhering to the principle of
“One Bar One vote" has directed that the Election of the
Executive Committees of all the District Court Bar
Associations, Delhi High Court Bar Associations and all the
Bar dssociations annexed with Tribunals in Delhi are to be
held simultaneously on one date Jor which the proximity cards
are mandatory. The said proximity cards would aiso be useful
Jor Security purpose on later stage.
The "Commirtee to conduct Audit of Exicting Rules and
Measures: (i) To make Recommendations regarding Security
and Disaster Management of Delhi High Court and all the
District Courts; (i) To propose Draft Rules; (iii) to examine
Existing Rules on the Issues and Suggest Amendments" was
entrusted with the task of providing proximity cards to all the
advocates.
The aforesaid Committee has decided thay the applications for
the proximity card of the advocates are subjected to approval at
04 levels i.e. Level-] - State Bar Councils; Level-2 - Election
Committee of respective  Bar Associaticn; Level-3 -
President/Secretary of respective Bar Association and Level-4
is this Court. A total of 41282 applications cre received for
proximity cards. The pendency of applications-at each level is
as under:-

Total Pending at Level-1: 275

Total Pending at Level-2: 11068

Total Pending at Level-3: 12488

Total pending at Level-4: 1628
The Hon'ble Chairman of the Security Cimmittee while

Thls is a digitaliy signed crder.
Tha authenticiy of the arder can be re-vertiied from Dathd High Court QOrder Portal by scarintag the OR tods shawn above.
Tho Ordor i3 donmioaced from the DHE Sarver on 81472024 an 18:48:41



This is & afpilally slgned crder.
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considering the matter related to delay in verification process
at rizspective levels has directed as under:-

“a vut off date of 26 Nov, 2024 be fixed as the last date Jor
verification and approval at each level. This may be
communicated forthwith to the respective Associations.

Accordingly, vide this Court's letter dated 14.11.2024 the
Secvetaries of State Bar Councils (Level-I), Chairperson of
Election Committees (Level-2) and President/Secretaries of
respective Bar Associations were requested to complete the
vertfication process/approval of applications within the time

j:at]::fc;l of 6140 cards have been printed and handed over to

conzerned Chairperson of Election Committees for onward

distribution to concerned advocates. "
2. Mr. Sanjay Jain, learned senior counsel for the applicants in C.M. No.
61310/2024 states that the Delhi High Court Bar Association is not
cooperatiLg in the preparations leading to elections. He states that Nine
Thousand Three Hundred and Six (9306) forms are pending scrutiny at the
Level 2 stage in the Delhi High Court. He also states that the Delhi High
Court Bar Association has neither appointed a Returning Officer nor an
Election C'ommissioner till date.
3. Mr. Sandeep Sharma, Honorary Secretary, Delhi High Court Bar
Associaticn assures this Court that the said forms shall be processed both at
Level 2 iind Level 3 stage forthwith. He also states that the issue of
reservation of posts for women candidates is pending consideration before
the Supreme Court and the matter is now listed before the Apex Court on
29 Novenber, 2024. He prays that the present matter be taken up after the
next date of hearing before the Apex Court. He assures this Court that the
direction ziven on the administrative side by the Security Committee shall
be compl ed with on or before 26” November, 2024. The said statements
are taken >n record.
4,  Keuping in view the aforesaid, this Court directs the District Court
Bar Asso:iations and the Delhi High Court Bar Association to appoint a

The avihentisity of the ordisr c1n b re-vwified fraom Delhl Higtr Court Order Portal by scenning tha QR code shawn sbove.
The Ordfer is dewrloadsd Irom the DHC Servaron 2H1720248.- 2 TL:28:47
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Returning Officer along with an Election Coramissioner on or before 26®

November, 2024.
5. List the matter for further consideration on (2™ December, 2024 at
02:30 p.m.
MAI\MOHAN, CJ
VIBHU BAKHRU, J
YASHWANT VARMA, J
NOVEMBER 20,2024
N.Xhanna

This is a dighany signed order.

Tho authenticity of tha order czn Lo ro-yuciffed fram Deinl Migh Court Ww.Pcna.lby.tm.—.rng a GR code thown above,
The Order Is Cownlosded from the DHC Sarver on 251112024 at 18;48:41
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& SESSIONS JUDGE (HQs),
CE OF THE PRINCIPAL DISTRICT
OFFL TIS HAZARI, DELHI

CHAIRPERSON (ELECTION COMMITTEE),
DBA ELECTIONS-2024

No A erﬁzm}amom Dated 27.11.2024

- OFFICE OF

To,
(1) Worthy President,
Delhi Bar Associaidon.

F (ii) Hony. Secretany,
Delhi Bar Associaidon.,

T

Sub: Corr pliance of communication dated 25.11.2024 of the
Hon’'ble High Court of Delhi.

Sir,

Please find enclosed herewith copy of the communicatior:
dated 25.11.2024 -eceived from the Hon'ble High Court of Delhi together
with copy of the order dated 20.11.2024 of the Hon'ble High Court of
Delhi in the case ¢ f Lalit Sharma & Ors. Vs. Union of India £& Ors.

In this respect, you are kindly requested to inform as to
whether the order stands complied with insofar as the appointment of the
Returning Officer and Election Commissioner is concerned.

Please treat this as most urgent.
/;-.- et Yo S‘C‘S}‘zcerely,
¥ g .
L,-—'-’-k"j”l'-!' Nodal Officer,
[T ~CA e T T Election Committee DBA 2024

: bna ne< - l" Vi

; Encl;, Communicztion dated 25.11.2024 of Hon’ble High Court of Delhi.

#0272 - No. 46293 /ECIOBAR024 NOV 2024

16282 Copyto-—" 2§"— 2%

1) The Registrar {(3eneral, Hon’ble High Court of Delhi, New Delhi.

2) PS to Ld. Principal District & Sessions Judge (HQs), THC. Delhi.

3) PS to Ld. Principal District & Sessions Judge (West), THC, Delhi.

4) The Dealing Ausistant, Website Committee, Tis Hazari Courts, Delhi
with directions to upload the same on the official website of Delhi
District Courts, Tis Hazari Courts, Delhi.

5} R & I Branch (HQ), THC, Delhi with direction to display the Eame on

all notice boars and other necessary places. ﬂl'u -

Nodal Officer, Election Committee
DBA Election 2024
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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs),
TIS HAZARI, DELHI
OFFICE OF ("HAIRPERSON (ELECTION COMMITTEE),
- 690¢y DBAELECTIONS-2024
No 708 /EC/%?Bi 024 Dated 30.11.2024

To,
(i) Worthy President,
Delhi Bar Associatioa.

(ii) Hony. Secretary,
Delhi Bar Association.

Sub: Compl ance of communication dated 25.11.2024 of the
Honblz High Court of Delhi.

Sir.

Please refer to our earlier letter dated 27.11.2024 recardmg
compliance of communication dated 25.11.2024 received from the Hon’ ble -
High Court of Delhi together with copy of the order dated 20.11.2024 of el o
the Hon’ble High Cuurt of Delhi in the case of Lalit Sharma & Ors, Vs, =~
Union of India & Or::.

I am directed to request you for taking steps for appointment
of Returning Officer and Election Commissioner immediately, having
regard to the date cf elections as well as to complete the verification

process for proximity cards.
F se. ool

@-’—/ Yours Singerely.
lel-ch v 126 % ﬁ
Nod4] Officer,

pRALC - 22y
-~ Gfo 57 Election Committee DBA 2024

No. gﬁo KfEC!DB}iZOZ DNy

Cgp}g to-

1) The Registrar Genzral, Hon’ble High Court of Delhi, New Delhi.

2) PSto Ld. Principa District & Sessions Judge (HQs), THC, Delhi.

3) PS to Ld. Principa District & Sessions Judge (West), THC, Delhi.

4) The Dealing Assisiant, Website Committee, Tis Hazari Courts, Delhi
with directions to upload the same on the official website of Delhi
District Courts, Tit. Hazari Courts, Delhi.

5) R & I Branch (HQ), THC, Delhi with direction to display the same on
all notice boards and other necessary places. a5

Nodal Officer, Election Committee
DBA Election 2024
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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs),
TIS HAZARI, DELHI
OFFICE OF CI'F[AIRPERSON (ELECTION COMMITTEE),

<o 673 DBA ELECTIONS-2024
iy 730 Dated 03.12.2024

Lo T /2[
(i) Worthy President,

Delhi Bar Association.

(ii) Hony. Secretary,
Delhi Bar Association.

Sub: Compliaice of communication dated 25.11.2024 of the
Hon’ble High Court of Delhi.

Sir,

Please r:fer 1o our earlier letters dated 27.11.2024 and
30.11.2024 regarding compliance of communication dated 25.11.2024
received from the Hon'ble High Court of Delhi together with copy of the
order dated 20.11.202¢ of the Hon'ble High Court of Delhi in the case of .
Lalit Sharma & Ors. V5. Union of India & Ors wherein the Hon’ble High . E
Court has given directions which are reiterated as under:- l

*4. Keeping .n view the aforesaid, this Court directs the
District Court\Bar Associations and the Delli High Cowurt
Bar Associatian fo appoint 8 Returning Officer along with
an Election Commissioner on or before 26* November,

2024."

Considering the fact that the Delhi Bar Association is yet to
appoint the Returning Officer as well as the Election Commissioner, it may
be impressed that considering the nature and volume of work involved. any
further delay would be hampering the process. The Delhi Bar Association
is, accordingly, requestzd to appoint the Returning Officer as well as the
Election Commissioner immediately in order that the election process can

be proceeded with. -
We may also invite your attention to the fact that

appointment of the Hon’ble High Court provides for appointment of
Committee by the Hon'ble District Judge in the event of failure of the Bar
Association to proceed with the election process. In this respect, your kind
attention is invited tow.irds the following directions made by the Hon’ble
High Court in Lalit Sherma & Ors. Vs. Union of India & Ors. disposed of

on 16.03.2024:-

“(v) In the even) the exdsting Bar Association do not
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e ihat elections

. of the above, we may reiterate our request that the

o e 0d Election Commissioner may be appointed

Remurning Off_i(}:lerut f:;y further, delay in order that the directions_ of the
g%?ﬁflleagli}g’h“gtoﬁrt can be complied with effectivzly andatthe edries,

Yours Sincerely,
ﬂmc FM:J\A-\}(\: g/
: i dal Officer
3 on Eledien Cemmittel f("or'l (0] )
hB‘fﬂ)gf?-‘igﬁ- g4 Electinn Committee DBA 2024
Nob TS IBCIDBA/2024 Dated 03.12204 .
U J wew bud
Copy for information to- ,_;

1) The Registrar General, Hon’'ble High Court of Delhi, New Delhi:
2) PSto Ld. Principal District & Sessions Judge (HQs), THC, Dell
3) PSto Ld..Prmcipal District & Sessions Judge (West), THC, Delht.
4) The Df:ahng Assistant, Website Committee, Tis Hazari Courts. De.lhl
B ith directions to Upload the same on the offic: al website of Dell
5 R‘;;rllﬁ Courts, Tis Hazar; Courts, Detlhi. n
all noti?ggh ngQ), THC, Delhi with direction to display the sar® ’
ards and other nNecessary places. |

e
‘ tion L0 004
Yor Rbdal Officer, Blection on 20
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OFFICE OF THE FRINCIPAL DISTRICT & SESSIONS JUDGE (HQs),
TIS HAZARI, DELHI
OFFICE OF CHAIRPERSON (ELECTION COMMITTEE),
DBA ELECTIONS-2024
No é,;Z‘{-;'?/Eé/DBr A/2024 , Dated 05.12.2024
(REMINDER)

To,
() Worthy Presiden,
Delhi Bar Associativn.

(i) Hony. Secretary;
Delhi Bar Association.

Sub: Comgliance of communication dated 25.11.2024 of the
Hontle High Court of Dethi.

e J“‘“

Sir,

This is in continuation of our carlier Ictters dated 27.11.2024.
30.11.2024 and 03.12.2024 regarding compliance of communication dated
25.11.2024 receiverl from the Hon'ble High Court of Delhi together with
copy of the order dated 20.11.2024 of the Hon’ble High Court of Delhi in
the case of Lalit Sharma & Ors. Vs. Union of India.& Ors.

We 1nay also invite your attention to the fact that
appointment of thi: Hon’ble High Court provides foer appointment of,
Committee by the Flon’ble District Judge in the event of failure of the Bar
Association to proc:ed with the election process. In this respect, vour kind - ‘
attention is invited towards the following directions made by the Hon’ble :-
High Court in Lalit.Sharma & Ors. Vs. Union of India & Ors. disposed of
on 19.03.2024:-

y

“38 (v) Invthe event, the existing Bar Association do not
commerce: the election process by the date stipulated
hercinabovs, the sard function shall be deemed to have been
entrusted t» a Commitlee comprising two past presidents
and two secretaries as well as by a lawyer nominated by the
concemmed District Judge or Registrar of the Tribunal or
Registrar tieneral of this Court as the case may be. This
Committee will oaly teke decisions to ensure that elections

are conducied on time and in & fair and transparent manner.
This Comeaittec shall not exercise any other administrative

fimction aid will not be deemed to have superseded the
Executive Committee of the Bar Association.™ i

Consi lering the fact that the Election Commissioner 13{01
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not appointed. we would be constrained to take up the matter with

District Judge for appointment of the Election Comr missioner in teniLd'
the directions. in case the Election Commissioner and the Regy o
Officer is not appointed. % ‘A\Eiupg

f-;:'rc,_'-‘: Vc/ecf

N

Nodal Officer,

fd. CheeT <& - ,
N B . Election Committee DBA 2()4
PV Xl
No. /EC/DBA/2024 Dated 05.12.2024
Copy for information to-

1) The Registrar General, Hon’ble High Court of Lielhi, New Delhi.

2) PS to Ld. Principal District & Sessions Judge (¥1Qs), THC, Delhi.

3) PS to Ld. Principal District & Sessions Judge (West), THC, Dethi.

4) The Dealing Assistant, Website Committee, Tis Hazari Courts, Delhi
with directions to upload the same on the official website of Delhi
District Courts, Tis Hazari Courts, Delhi.

5) R & I Branch (HQ), THC, Delhi with direction to display the same on
all notice boards and other necessary places. %gr‘\ ( )

[ 4

Nodal Officer, Election Committee
DBA Election 2024




) OFFICE OF CHAIRPERSON (ELECTT
~ ON COMMITTEE
+ 30?; C/D"fbo;ll BA ELECTIONS-2024 &
No BA/20 Dated 17.12.2024
(i) Worthy President,
Delhi Bar Association.
(ii} Hony. Secretary,
Delhi Bar Association.
Sub: Compliance of communication dated 25 .11.2024 of the

Hon’ble High Court of Delhi.

—

Sir, '
Please rofer to our earlier letters dated 27.11.2024,
30.11.2024 and 02.12.2024 regarding compliance of communication dated
25.11.2024 received from the Hon’ble High Court of Dethi together with
copy of the order dated 20.11.2024 of the Hon’ble High Court of Delhi in
the case of Lalit Sharmi & Ors. V5. Union of India & Ors.

I am directed to ask you whether Returning Officer and the
Election Commissioner have been appointed by the Delhi Bar Association
for the upcoming elections and if not, please taking necessary steps for
appointment of Returning Officer and Election Commissioner immediately.

£r$3‘?”’de =

- Yours pinggrely.
kmh’an Nodal Officer,

€200y, % - F20€i- Election Comrrr‘lf:ttgge %ﬁ\ 2024
No. #3018 pc/DBA/024 {q 0F°
Copy to-

1) The Registrar Gener:l, Hon’ble High Court of Delhi, New Delhi:
2) PS to Ld. Principal District & Sessions Judge (HQs), THC, Delhi.

3) PS to Ld. Principal District & Sessions Judge (West), THC, Delhi.
4) The Dealing Assistaut, Website Committee, T1§ Hazari .Courts, De_lhI
with directions to upload the same on the official website of Delhi

District Courts, Tis Hazari Courts, Delhi. _
5) R & I Branch (HQ), THC, Delhi with direction to display the same on
all notice boards and other necessary places. % W,

Nodal Officer, Election Committee
DBA Election 2024




* o/C.

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs),
. TIS HAZARI, DELHI
OFFICE OI7 CHAIRPERSON (ELECTION COMMITTEE),
#4303~ F\a, (%DBA ELECTIONS-2024
No. /EC/DI3A/2(0704 Dated 21.12.2024

To, 24 007 0l
(i) Worthy President,
Delhi Bar Association,

(if) Hony. Secretar-,
Delhi Bar Association,

Sub: Compliance of communication dated 25. 11.2024 of the
Hon'sle High Court of Delhi.

Sir.

Pleas: refer to our ecarlier letters dated 27.1 1.2024,
30.11.2024, 02.12.2024 and 21.12.2024 regarding compliance of
communication dated 25.11.2024 received from the Hon’ble High Court of
Delhi together wit1 copy of the order dated 20.11.2024 of the Hon’ble
High Court of Delhi in the case of Lalit Sharma & Ors. Vs, Union of Indiz
& COrs.

I am directed to ask you whether Returning Officer and the
Election Commissinner have been appointed by the Delhi Bar Association
for the upcoming elections. If yes, please inform the Election Committee
qua the same at th: earliest and if not, please taking necessary steps for
appointment of Retuming Officer and Election Commissioner immediately.

It is also impressed that in terms of order dated 17.12.2024 of
the Hon’ble High C.ourt of Delhi, the date of election has been scheduled
for 07.02.20235 and :he scruntity process have to be completed on or before
10.01.2025. Your good offices are, therefore, once again requested to
inform the Ld. Members as to availability of the Proximity Cards with the;
undersigned for their timely collection, having regard to the date of:

elections.
Foresiele o,
\M' Yours Sipgerely.~
] / )
b o -
'Elwa w3 RACE Election Committee DBA 2024 _
NO' ;/EC[DB]AIZOZ4 % : 1 --A -' ; e
Copy to- an
Clill.

. , i i D
1) The Registrar General, Hon’ble High Court of Delhi, New :
2) PS to Ld. Principal District & Sessions Judge (HQs), THC, Delhi.

\u
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3) PS to Ld. Principal District & Sessions Judge .(We:-‘;t), THC, Delhi.
4) The Dealing Assistant, Website Committee, Tl§ Hauzari .Couns, De'lhi
with directions to upload the same on the official website of Delhi

District Courts, Tis Hazari Courts. Delhli. . .
5) R & I Branch (HQ), THC. Delhi with direction to display the same on

all notice boards and other necessary places. % ‘b),v <

Nodal Officer, Election Committee
DBA Election 2024

.
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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs),
TIS HAZARI, DEIHI

OFFICE OF CHAIRPERSON (ELECTION COMMITTEE),
FIE-FrY DBA ELECTIONS-2024
NG. /EC/DBA.2024

To

(i) Worthy President,
Delhi Bar Association

Dated 04.01.2025

(ii) Hony. Secretary,
Delhi Bar Association,

Sub: Appoint

ment of Returning Officer and Election Commission.
Sir,

Please -efer to our earlier correspondences and response
dated 23.12.2024 (copy enclosed). In this respect, we may state that at the
end of the Election Committee, the Level II work in relation with
proximity cards stands already over, except for the fresh applications that
are filed/reflected on the website relating to the processing of application
for issuance of Proximity Cards.
As you are aware that as per the eligibility criteria laid down
by the Hon’ble High Court of Delhi in the judgment of Lalit Sharma &
Ors. Vs. Union of India & Ors, the declarations forms so received have
already been scrutini:ed for the purposes of assessment of the eligibility.
The same have alreacly been communicated to the Bar alongwith the list,
with clarification that the same is subject to successful completion of
Proximity Cards, beirng looked after by an independen:n agency.
The objections have also been dealt with by the committee
and it is found that there is a repetition/re-filing of the representations by
the Ld. Members of the Bar. Having regard to the timelines, it stands
clarified and communicated that the Committet? would not eniertain any
fresh representation, having exterisively dealF;wth the representations and
jecti vision of ample opportunities.
objections, aﬁﬁlﬁifi tieen instrutl:)ted to inform you that since the office of
the Delhi Bar Association is already' aware of and 1-1as the I'eCO-]i'dS. of Levelft e g
III of the Verificatior Process relfltmg to preparation of proxu:mtyocards,..;-;
there appears to be no hindrance in appointment of the Returrnng ﬁicer,i:
and the Election Commission. You goodselves are accordingly requested to .
URiERIALELY appo%ntt?: i}?gl %ar’s intention to file some applications for
- . As ?1;}1‘ of time is concerned, it is requested that since thert?
c:larxﬁczrgon/e;"i’ic';?il ov:. the timelines of the Hon’ble High Court of Delhi
is no order a :

e
have to be ensured. ;




It is, therefore, requested that the Returning Officer and th,e
Flection Commissioner are appointed . immediately in order that the
directions of the Hon’ble High Court of Delhi are complied with in letter
and spirit and the Returning Officer and the Election Commissioner woujq
have sufficient time to make arrangements for the election. Any delay i
their appointment would directly affect the election process.

Yours Sincerely,
Ll o}lq,‘r"’c’ “ ‘kff )
e 2% ~ Nodl Officer,
Yyjesy 25 7'/ L= <7H q Electionn Commitice DBA 2024
No. _____ [EC/DBA/2024
Copy to-

1) The Registrar General, Hon’ble High Court of Delhi, New Delhi.

2) PS to Ld. Principal District & Sessions Judge (HQs), THC, Delhi.

3) PSto Ld. Principal District & Sessions Judge (West), THC, Delhi.

4) The Dealing Assistant, Website Committee, Tis 1dazari Courts, Delhi
with directions to upload the same on the official website of Delhi
District Courts, Tis Hazari Courts, Delhi.

5) R & I Branch (HQ), THC, Delhi with direction 10 display the same on
all notice boards and other necessary places. lfén

«

Nodal Officer, Election Committee
DBA Election 2024




OFFICE OF THE PRIMCIPAL DISTRICT & SESSIONS JUDGE (HQS),

TIS HAZARI, DELHI
OFFICE OF CHAIRPERSON (ELECTION COMMITTEE),

Jec DBA ELECTIONS-2024
Noos /EC/DBA/2024 Dated 20.01.2025
R g A 200
Sh. Atul Kumar Sharm, 19
Hony. Secretary,
Delhi Bar Association.
Sub:

Compliance of Order dated 17.01.2025 of the Hon’ble High
Court of Delhi.
Respected Sir,

I am dir:cted 1o inform you that in terms of order dated
17.01.2025 of the Hon ble High Court of Delhi in the case of Lalit Sharms

&€ Ors Vs. Union of lndia & Ors, [WP(C) No.10363/2021], the Hon’ble
High Court of Delhi otscrved as under:-

“9. We also take into consideration the Resolution passed by
the Security Committee of this Court and which has in its
meetr1g held on 09 January 2025, resolved thar all the
Election Commissioners, Returning Officers together with the
Prestvlents/Sccretaries of all the Rar Assocrations would make

necessary arrapgements for procurement of E VMs/Ballot
Papens and coordinate with Mys SEC Communications Pvt

Ltd. 1or sctting up card rcader machines and other equipments
well in time. ™

I am, therefore directed to request for taking necessary steps
for appointment of Returning Officer/Election Commission at the earliest

as well as to comply wvith the order dated 17.01.2025 of the Hon’ble High
Court of Delhi in letter and spirit.

Thanking you.

Fo o dedd )

HD Yours SIQ\ rely,

i Lo NS
. s

!zgiligé_ 252y Nodal Offjcer,

Election Committee DBA 2024

90 JA MR

Encl: Copy of order dated 17.01.2025.

5e2P$ P

Copy to- .
%{cgistrar Genaral, Hon ble High Court of Delhi, New Delhi.




2) PStoLd. Principal District & Scssi_ons Judge (11Q)s), TIIC. Delhi.

3) PSto Ld. Principal District & Scssmns'Judg'c .(Wltsi), THC. Delhi.

4) The Dealing Assistant. Website Committee. Tis Tlazari Courts, Delk;
with directions to upload the samc on the official website of Delhj
District Courts, Tis Hazari Courts, Dclhi.

5) R & I Branch (HQ). THC, Dclhi with dircction to display the same op

all notice boards and othet necessary places. )
¢

Nodal Officer, Election Committee
DBA Election 2024
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OFFICE OF THE PRINCIPAL DISTRICT & SESSI() NS JUDGE (HQS),

TIS HAZARI, DELHI
OFFICE OF {"HAIRPERSON (ELECTION C() MMITTEE),
6’ 6 %ﬁ/ DBA ELECTIONS-2024
No. /EC/DB4\/2025 Dated 03.02,2025
To, |
Sh. Atul Kumar Shasma, i
Hony. Secretary, >
Delhi Bar Associatian.
Sub: Compluance of Orders dated 25.11.2024 :n0d 17.01.2025 of
the Hon’ble High Court of Delhi.

Respected Sir.

Please refer to our lemters dated 27.1 .2024. 30.11.2024.
03.12.2024. 05.12.2024. 17.12.2024. 21.12.2021 and = 1.01.2025 regarding
appointment of Returning Officer Election Commissio-.

It is imoressed that despite repeated rem: niders. the Returning
Officer/Election Comunission have not been appointe+l by the Delhi Bar
Association till date. The reply of the Bar dated 23.12.2024. 07.01.2023
and 23.01.2025 have: been considered. The Committe: is of the view that
that list of eligible members who have submitted the.- declararions. have
already been provided while clarifving that it is subjei::t 10 the successfiul
completion of proximity process. there appears no just cause for delaying
the appointment. Sinze. the Delhi Bar Association itself is aware of the
number of proximity application and details thereof. there appears 10 be no
hindrance in proceeding ahead with the appointment,

. In terms of orders 17.01.20253 of the Ho" "ble High Court of
Delhiin the case of Lt Sharma & Ors V. Unian of lnatis 4 Ors. [WP(C)
No.10363/2021] the Hon’ble High Count of Delh: has

categoricallv
observed as under:- i

Papers and coordinate wyy, Ms SEC .ff’t of EVMs/Ballor

pyFEB WD




[ id, for serung upP card reader machines and other Cipry, i

well m Qroe.
[t 1s therefore. requestf.fd to take.:" I_lecessar}- Steps for
. ment of Returning Officer Elecuon Commission at the earlieg, , |4
appoin E

: d 1701202" of the Hon‘bl LN
: 3 Jlv with the order datF: ) ¢ Higpy 1
\(\: g\l az) tt% slohrlﬂ letter and spirit. having regard 1o “he date of Electioy oL

78 03.3023.

It is further requested t0 take necessdar_ v steps hti"zr Procuremey, -;‘_;
settl readerr mac
of EVMs Ballit Papers. setting  UP card dor o s and o
squipments W {] in time. having regard to the aate of electiop 5
802207235, - o .
P case treat this on priority basis.
T 1anKing you.
.

5 ~ i, Yours Sincerelv

‘ Y .
ooy '
"o “ 1 LL/ | e Q/
; For Nodal Offcer
Flection Committee DBA 2014

'od.Cra rpesion
Siecrt f_-:mi!'?t{',bﬁﬂﬁcﬂ-\-{

G768 09 FEB B

No. /1 C/DBA/2025 Dated 03.02.2025
Copy to-
1) The Registr: r General, Hon ble High Court of Delhi, New Delhi.
7) Sh. Gagan X agpal. Joint Registrar (Mgt & Coord. Cell-I). DHC
3) PS 1o Ld. Principal District & Sessions Judge (HQs). THC, Delbl
'-}) PS 10 Ld. Principal District & Sessions Judge ("West). THC. Dethi.
5) The Dealing Assistant. Website Committee. Tis Hazari Courts, Dl
w1.th fiuectic ns to upload the same on the official website of Delhi

] glstnct Courts, Tis Hazari Courts, Delhi.

'R& 1 Branct (HQ), THC, Delh with directionto display the same "

cards and other necessary places. _

<
o\ b . jriee
For Nodal Officer, Election Cor.nﬂl;m‘;
DBA Electio®”
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OFFICE OF gy PRINCIPAL DISTRICT & SESSIONS JUDGE (HQS),

TIS HAZARI, DELHI
OFFICE '.F CHAIRPERSON (ELECTION COMMITTEE), "
FIce DBA ELECTIONS-2024 L
No. /EC/LIBA/2025 Dam% 07.02.2025 :
~ 77" annt
To,
Sh. Atul Kumar ¢harma,
Hony. § !
Delhi Bar Assocution.
Sub: Caropliance of Orders dated 25.11.2024 and 17.01.2025 of

the Hon’ble High Court of Delhi.
Respected Sir.

Ple.sse refer 10 our lemters dated 27.11.2024. 30.11.2024.
03.12.2024. 07122024, 17.12.2024. 21.12.2024. 20.01.2025 and
05.02.2025 reg.arding appointmemt of Returning Officer/Election
Commission. (Ci-pies enclosed)

It s impressed that vide aforesaid letters. the Election
Committee has repeatdlv requested the Delhi Bar Association for
appointment of Returning Officer/Election Commission as well as to
comply with the order dated 17.01.2025 of the Hon’ble High Court of
Delhi for appoittment of Returning Officer/Elecion Commission. The
Committee had :Iso requested 1o take necessary steps for procurement of
EVMs/Ballot Papers, setting up card reader machines and other equipments
well in time. haring regard to the date of election ie. 28.02.2025. No
response has yel been received from the Delhi Bar Association in this
respect.

In view of above, I have been instructed to inquire as to what
steps have been taken by Delhi Bar Assoiciation for compliance of the
aforementioned 1:tters as well as to comply with the directions of Hon ble

High Court of Delhi for appointment of Returning Officer/Election
Commission.

Ple 1se treat this on priority basis.
Thenking you.

f Q‘ra’e-fb’- .
Yours Sipcerely,
\)Q,LL), | Y
(el cpeaivcrovry For Nodal ﬁicer,

DARAECC -LCYSf Election Commitied DBA 2024
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No. /EC/DBA/2025 Dated 07.022005 ©

Copy to-

1) The Registrar General. Hon'ble High Court nf Delh .. New Delhi.
2) Sh. Gagan Nagpal. Joint Registrar (Mgt & Coord. Ci:lI-I). DHC

3} PS to Ld. Principal District & Sessions Judg: (HQs . THC. Delhi.
4) PS to Ld. Principal District & Sessions Judg:: (West 1. THC. Delhi.
5) The Dealing Assistant. Website Committee. Tis Hazari Courts. Delhi

with directions to upload the same on the official website of Delhi
District Courts, Tis Hazari Courts. Delhi.

6) R & I Branch (HQ). THC. Delhi with directinn to display the same on
all notice boards and other necessary places. a /;L’j}

For Nodal (Mfficer. Eléction Commitiee
DBA Elecdon 2024

s




